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Tile No.:-0762009 

In the matter of :- 
Sanjay Sales 
(Appttlant as per address below ) 

C.C_-Kandla 
(Respandent as per address below ) 

(Appellant) 

Vs 

(Respondent) 

am directed m transmit herewith a certified copy of  Ckder 	A/1022/2016 dated : 29/11/2016 
passed by the Tribunal under secrion 129-A(4) of the Customs Act, 1962. 

,CA 

Assistant Registrar 
CESTAT -AHMEDABAD 

S.NO, Case Number, Name & Address of Appellant :- 
1 C'6/2009 Srnjay Sales 

Plot No. 8-9, Survey No. 141, 
Alang Road, Opp. ARAI° Gases, 
Mamsa, BHAVNAGAR, 
CUJARAT - 

S.NO, Case Number, Name & Address of Respondent :- 
1 C 62009 CC-Kandla 

CUSTOM HOUSE.NEAR BALAJI TEMPLE, 
KANDA LA 
GUJARAT- 

Copy To :- 
1. Chief Cormissioner Customs . Central Excise :Abulledabad 
2. Commis timer Customs & Cental'Excise 	:Nil 

Corrrissioner (AR) CESTAT, Ahmedabad 
4. CESTAT Bar Association;  Ahmedabad 
f. CESTAT Bar Association, Neu Delhi 
6. Master F31-7 

7. M,s Cenni Publications Pvt. 
8. LawCrux AdvisOrs (P) Ltd. 
9. MS Knoviedee Processing Pvt. Ltd. 
10. Taxindiamtline.com  Pvt. Ltd. 

,- • 11. M/s Ma± Professional Sent Pvt. Ltd. 
12. The ICFAI Society 
13Advocate°/ ConsultantP)  / Pepresentative:,  



CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL, 
West Zonal Bench, Ahmedabad 

Appeal No. 	 C/6/2009 

(Arising out of 010-KDUCOMMR/21/2008 dated 30.04.2008;.   assed-  by 

Commissioner of Customs, Kandla ) 

Mis . Sanjay Sales 	 : Appellant (s) 

VERSUS 

Commissioner of Customs, Kandla 	: Respondent (s) 

Represented t!  

For Appellant s) 	: 	None 
For Responder: (s) : 	Shri Jeetesh Nagori, Authorised Representative 

For approval a-d signature : 

Dr. D.M. Misr. Hon'ble Member (Judicial) 

Whether ,----ess Reporter may be allowed to see the Order for 
publicatb-  as per Rule 27 of the CESTAT (Procedure) Rules, 1932? 

!ti," 

2 Whether 	z should be released under Rule 27 	of CESTAT 
(Proced,rt- Rules, 1982 for publication in any authoritative report or 
not? 

■LA., 

3 Whether -eir Lordships Wish to see the fair copy of the Order? Seen 

Whether :rder is to be circulated to the Departmental siiithorities? Yes 

CORAM : 

Dr. D.M. Misr.. Hon'ble Member (Judicial),  

Date :of Hearing / Decisizn : 29.11Z16 



ORDER No. A/11622/2016 Dated 29.11.2016 

Per : Dr. D.M. Misra; 

None present for the appellants. 	Heard the Id. Authorised 

Representative for the Revenue. 

	

2.-- 	This is an appeal filed against OIO-KDLICOMMR/21/2008 dated 

30.04.2008 passed by Commissioner orCustnms, Kandla. 

3. Briefly stated the facts of the case are that the appellant filed 

two Bills of Entry bearing Nos. 122969 and 122970 both dated 

08.04.2008 at Customs House, Mundra for import of 108.28MT of 

goods declared as "Re-Rollable plate scrap" by classifying the said 

goods under Chapter heading 7204 4900, valued at Rs. 21,89,963 -. 

On examination of the coods, the same were found in the form. of rR 

sheets in old and defecive condition of different thickness and sizes. 

Alleging that the goocs were anis-declared and being prohibited .s 

import at Mundra, the same were confiscated with an.  option to redeem 

on payment of redemp:ion fine of Rs. 5.00 la<h along with penalty of 

Rs.2.00,Lakh imposed Lnder Section 112(a) o4 the Customs Act, 19E2. 

4. In the grounds cf appeal, besides chalenging the confiscalon 

and imposition. of penaty, .it is also pleaded that the fine and peria.:y.  

are too harsh. 

5. Ld. A.R for the Revenue submittrd this Tribunal in their Own 

case vide Order No.A/271/WZIVAI-li?:2011 dt. 11.02.2011 for the 



subsequent period though upheld the confiscation and penalty but 

reduced the same. 

6. 	I find that, for the s;milar imports, in_the appellants' own case 

for the later period, this Tribunal has upheld the confiscation and 

imposition of penalty. Following the said precedent, the confiscation 

and penalty are upheld, however, 	the fine is reduced to Rs. 

2,00,000/- (Rupees two lakh only) and penalty is also reduced to Rs. 

1,00,000/- (Rupees one lakh only). 	The impugned order is 

modified accordingly and the appeal is pally allowed to the above 

extent. Appeal partly allowed. 

(Dictated and pronounced in the rzen Court) 

s 
11 `2s3\ 

(Dr. D.M. isra).  
Member (Judicial) 

..KL 
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